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_THE PREVENTION OF CORRUPTION (AMENDMENT)
ACT; 1955

._.....-—-“-“"""“""""'""‘—'\
~ AcT No. 50 OF 1955
[2.4th December 1955]
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An ‘Act further to amend the Prevention of ‘Corruptien Act, 1947, - -
and to make a consequential amendment in the Crnmnal
Law.Amendment Act, 1952.

BE it enacted by Parhament in the.Sixth Year of the Repubhc of
- India as follows:—
1 (1) This - Act may . be called the Preventlon of Corruptlon Shgrt title
com=:_.

(Amendment) Act -1965. L : . rmencement, -

‘ J(2) ’It «shall :come-into foree on stch date as:the:Central Govern-
' ment may, by notification in the Official Gazette, appoint.

2. In section 3 .of the Prevention of Corruptlon Act, 1947 (here- ‘Amendment ',
iinafter referred to as the principal Act), the words and figures °fs°°"°"3 :
“section 161 or. section 165 or” shall be omitted.
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8. In section 6 :of" the: principal Act in sub-section (1), after the Afmcndmont
words ‘and figures “urider -section 161", ‘the words and - figures “or of section 6.
section 164" sha11 be ‘inserted. : : : Lo~
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2"70 - ﬁaz‘lway Stores (Unlawfdl Pbssessz'on) facts 50 852 .

Amendmem “4. In section 6 of the Criminal Law Amendment Act, 1952, in XLVI of
.of section 6. clause (a) of sub-section (I), after the words. and ﬁgures under

section 161", the words and figures “section 162, section 163, section
164,” shall be inserted.





